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Sbri L. N. MIshra: We have got 
BOrne figures, and we feel that there 
is need to improve the situation, and 
we expect that very shortly' some 
more mines will have vans. 

Persoas ot Indian Orip. In Ceylon 

+ 

~ 
Sbri D. C. Sharma: 
Sbri Rameshwar TanU.: 

-9'7'7 Shri N. R. MUDisamy: 
• Shri MahaDty: l Slut Sampath: 

Shri SlddaDaDjappa: 

Will the Prime MInIster be pleased 
to state: 

(a) whether Govermtlent are aware 
that the Ceylon Government have 
abolished special electorates reserved 
for persons of Indian origin registered 
as citizens of Ceylon; and 

(b) if so, the reactions of the Gov-
ernment of India thereto? 

The Deputy Minister of External 
Affairs (Shrlmatl LakshJnl Menon): 
(a) Yes, Sir. 

(b) The manner in which a parti-
cular class of Ceylon citizens should 
be represented in their legislature is 
of domestic concern to the people and 
Government of Ceylon. 

Shri D. C. Sharma:' May I know 
whether all such special electorates 
have been abolished or only those 
special electorates for persons of Indian 
origin in Ceylon have been abolished? 

ShrimaU LalrBhJnl Menon: I could 
not catch the question. 

Mr. Speaker: His question is whether 
all electorates have been abolished. 
How can all electorates be abolished? 

Sbri D. C. Sharma: I wanted to know 
whether all such special electorates 
reserved for certain persolU have been 
abolished or only those llpecial elec-
torates reserved for persons of Indian 
origin have been abolished. 

The Prime MJaiIIter aDd MlDWer of 
KxternaI Aftaln (SfIrI JawaJlarlal 
Nehru): I cannot with any certainty 
lay. but my own impression is. that 

there are no separat~ electorates there. 
In fact, what happened was that, some' 
five years ago, when the then Prime" 
Minister of Ceylon came here, there' 
were some talks on this question, and 
it was a suggestion by him, on behalf' 
of the Government of Ceylon, that for 
certain people of Indian origin, who,' 
were registered as citizens, they should 
have a special electorate for ten years 
to give them a chance; it was not our' 
proposal. Since they proposed it, we 
said, certainly if you so wish it, we 
shall agree. And later, a provision tor 
this effect was introduced in that Act,. 
but in effect, it was never given effect 
to. And recently, they have removed'; 
that provision. 

Apart from the reason given by my 
colleague that it is a domestic matter, 
we can hardly stand for separate' 
electorate; we have not normally done 
so anywhere. So, when the Prime 
Minister of Ceylon informed me that 
they were going to do it, I merely noied 
that fact; I did not object to it nor 
did I commend it. 

Sbrl Sampatb: In view of the fact 
that the conditions of life of the people 
of Indian origin are already becoming 
very much worse, may I know whether 
this step taken by the Ceylon Gov-
ernment will not deteriotau: their con-
dition still further, and if so, what 
steps Government contemplate !o 
tackle this situation? 

Shri Jawabarlal Nehru: This parti-
cular step by the Ceylon Government· 
has no effect at all on the deteriora-
tion or amelioration ot the life ot 
persons of Indian origin there. They 
have never had that facility given to 
them; if it had been given, It meant 
very little, because, as tar as I remem-
ber, about 12,000 to 13,000 pel'1l0nB got 
the vote. That is, about 1,00,000 
people have been registered under the 
new Act. Of tholle, ] 3,000, who were 
adults and who would have got the 
vote under thill, were spread aJl OVf'r 
Ceylon in little groups. It has really 
no effecl--no electoral effect, I mean, 
-they never had it, and now they 
have removed it from the Statute-
book. So it hal really no direct result 
now. 
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Raja Mahendra Pratap: This is not 
a suggestion. But I just want to 
explain that Ceylon in my plan is 
within 'Aryan'. Culturally Ceylon is 
a Buddhist country. Therefore, I ask 
whether the Prime Minister has 
approached the Ceylonese Government 
fram this viewpoint, because when we 
ask them as foreigners 'we, Indians, 
and you, Ceylonese', they do not listen 
to us, but if we approach them as 
Buddhists having common culture and 
as Aryans within 'Aryan', I think that 
will settle this question. 

Mr. Speaker: It is a suggestion for 
.• ction. 
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Sbrl Thanu PUIal: The terms of the 

agreement contain many clauses, of 
which one relates to this electorate. 
In view of the fact that the Govern-
ment of Ceylon is changing it, will our 

· Government consider abrog.ting other 
· clauses wherein we .re obliged to 
register citizens who continue to be 
reaidents of Ceylon to become Indian 

· citizens? 
Sbri Jawabarlal Nehru: The hon. 

Member suggests ..... . 
Mr. Speaker: Retaliation. 

Sbri J ...... r ... Nebru: Was he sug-
,esting retaliation? 

Sbri Thanu PU ... : Not retali.tion. 
Weare obliged to do certain thlnp as 
'per the a,reement. They are now 
\livin, the go-bye to that agreement. 

Why should we alone carry the baby 
and continue to fulfil the obligations? 

Sbri Jawaharlal Nehru: I can appre-
ciate the hon. Member's feeling about 
it. But this supplementary has got 
no relation to this question. There are 
problems between India and Ceylon 
about the people of Indian descpnt. 
According to an agreement arrived at, 
they were to register them, those who 
fulfil their qualifications as their 
citizens, and we were to register those 
who fulfil our qualifications as Indian 
citizens. There is no question of our 
saying-and it would be i'Illproper for 
us to say-that we will not register 
a person whom we think is an Indian 
citizen. That is not retaliation. We 
cannot say thai at any time. What we 
have laid stress is that we will only 
register such persons as qualify and a. 
decide to do so without compulsion, 
that is, compulsion in Ceylon. Thal i. 
our position and we hold by that, 
regardless of what the other party 
may do. Anyhow, that has no rela-
tion to this partiCUlar question. 

Fertilizer Factory in Andhra Prad,.u 

+ 
*9'71 J Sbri R.aml Reddy: . 1. Sbrl E. MadbusudaD Baa: 

Will the Minister of Commerce lUi. 
Industry be pleased to state: 

(a) whether the Andhra Pradesh 
Government have made repeated 
representations for the establishm,..nt 
of a Fertilizer Factory in Andhra 
Pradesh; and 

(b) if so, whether the Centntl Gov-
ernment have come to a derision in 
the matter? 

The Deputy MiDl8ter of Commerce 
aDd InduMl'y (Sbrt SaUsb Cluwdra)~ 
(a) and (b). Yes, Sir. The proposal 
for the establishment of a fertilizer 
factory in Andhra Pradesh will De 
considered alongwith other suitable 
sites when additional fertilizer factorie. 
are planned. 

Sbri RamI Reddy: May I knilw 
when • decision 18 likely to I.x: arrived 
at in this matter! 




